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(c) No reference has so far tecn ‘But in view of the entirely un-
received from the company in regard justiied propaganda being carred
to the continuance of the Executive or mside the House amd outside, and
Chauman ~f the company beyond tt accommodate the sentiments of
31st Marh, 1975 the Ovposition while mamntaining
legal rectitude Government is will-

(d) Do>s not arnse mg to accept your suggestion that
the Leaders of the Opposition might

CORRECTION OF ANSWER TO USQ see 1n confidence and under oath of

secrecy the CBI repori, statements
made by witnesses and doruments
stized during the nvestigation, the
1ep rt o; the handwriling expert and

NO 257 DATED 12/11/1974 RE
CRUDE OIL SUPPLIEpD TO HPCL
UNDER THE AGREEMENT WITH

SS even the casz diaries which are not
‘I'HE MINISTER OF PETROLEUM even shown to the accused Our
AND CHEMICALS (SHRIK D Liesitation to do so was merely to

prevent mluations 1n the [uture
which would mhiil people from
giving mformation’

MALAVIYA) In the reply givep by
the Minister of State Minustry of
Petrolelum and Chemicals m the Lok
Sabha on 12th Noiember 1974 to
Part ‘b’ of Unstarred Question No 257 n
regarding ciude o1l supplied to HPCL T8 & @@ w faddr o=t wt
under agre-ment with Esso the tob oI & o e v & fegd efiw
price per barre' for the Arabian Mix

Crude comprising 80 per cent Arabian w1 wfle 9T N well & THTY ® a
Light and 20 per cent Arabian Heavy ferar | e @R T AR GO T

as on October 3 1974 has been indi- eT§ A oY P wour
cateq as $11094 This figure may be ik SALURE AL
corrected to read as $ 10094 il G

2 This mistake ociurred due to »
typographical error It was detected 1 would say that I accept the
while answering a similar Question in ofler made by the Prime Minister
tbe Rajya Sabha on the 25th Novem for placing of rele\ant papers before

ber 1974 The mustake and th> delay the leaders along with you without
in correcting 1t 18 regretted prejudice 1o our night which flows

from Parhiament for any further
wrobe or action which may arise
after a perusal of these papers con-

1815 My sistently with observing necessary
secrecy
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FIEE | TEQ WA G e wAv-
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A & 1w ¥ e wdy e @ wAn
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SHRI JYOTIRMOY BOSU (Diamond
Harbour). Sir, I want to make a sub-
mission..

SOME HON. MEMBERS rose-

wam AR IR wE .
avs § #¢ fam | wa w=|T wAT A
wgA Ty g 7

SHRI JYOTIRMOY BOSU: Sir, last
week when the Opposition leaders met
under your Chairmanship, the united
offer wag that we should be able to
make our own notes After that, about
four days have passed. Mr. Vajpayec
has quoted the Prime Mimster's speech
dated 8th December. Eight days have
already passed from that Now we
are coming closer to the end of the
Segsion which i perhaps the last
Session of this Lok Sabha. ..

MR, SPEAKER: Do not have any
such apprehension.

SHRI JYOTIRMOY BOSU: We have
not been able to get a clarification.

Yesterday a meeting took pluce and
the whole thing wag reiterated. But
today in {he miorning naper we see
something which must have been
planted by the Government, Mr.
Raghu Ramaiah is a double-edged
sword: with one he cuts this side and
with the other he cuts the other side
A story has been planted to divert
the susvicion on your goodself and I
want this to be clarified.
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MR, SPEAKER: Thig is something
which I could contradict Do not take
it as planting. I do not suspect any-
hody.

EHRI JYOTIRMOY BOSU: This is
a story, Sir, which has been planted
by the Government in the press in
crdor to divert the attention of the
people from the person, the Prime
Munster, who 1s really responsible for
standing in the way, they are passing
the suspicion on to you because you
do not choose to contradict this,

In this context, please tell me, Sir,
when the document i1s made available,
how on earth one can do justice to
the job uniess he 1s able to make notes
when he finds necessary. They are
slanding i the way I would request
you to apply your mind to this and
not lose sight of the athtude of Lhe
Opposition who have bcen very rea-
sonable 1n thig regard Let that not
be misused or exploited by the Prime
Mimister for furthering her own ends
and for shielding the corrupt Ministers.

SHRI JAGANNATHRAO JOSHI
(Shajapur): T wag present in the Op-
position Leaders’ meeting. As far as
T remember, it was accepted that we
could not take verbatim reports, but
that from our memory we could take
down the gist of it. In that case, 1
wag really surprised {o see the head-
lines in the Times of India that we
were not allowed, Therefore, 1 sup-
por{ Shri Vaipayee that you must
come out with a clarification that it
was not your intention . (Interrup-
tions)

SHRI JAGANNATH RAC (Chatra-
pur): It has also appeared in the
Motherland .. (Interruptions)

SHRI SHYAMNANDAN MISHRA
(Begusaral)- The basic thing for you
to consider 18 whether we are outsiderg
or sirangers or we are a part of ihe
government, The Government consists
of oll the three wings—t{he legislature,
the executive and the judiclary, And
could you allow the hon. Members of
Parliament to be treated in the man-
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would you allow the hon. Members of
Parliament to be treated in the man-
ner in which the Government is treaf-
ing us? If we are allowed to see the
documents, it is for the purpoge of
coming to certain conclusions and for
ascertaining the truth In the matter.
Now, if you think that after perusing
documents running into 1200 pages or
80, we Aare not to take down notes—
really we do not want to come at this
juncture to any conclusions—how are
we to come to any conclusiong and as-
certain the truth? We will have to
look into the whole thing and after
having gone through the entire set of
documents and we will come to certain
conclusions? Therefore, I think that
it would be all a futile and fruitlesss
game to peruse the documents without
taking down notes. And then it has
been rightly said that if 'we go out only
after. . . (Interruptions)

AN HON. MEMBER: Ii is all a
repetition,

SHRI SHYAMNANDAN MISHRA:
Who is repeating?.... (Interruptions)

SHRI VASANT SATHE (Akola): If
they have to take down notes, why
don’t you better give copieg to them?

SHRI MADHU LIMAYE:
good suggestion.

A very
(Interruptions)

MR. SPEAKER: Order, please.

SHRI VASANT SATHE: Is there
any senge in it?

SHRI SHYAMNANDAN MISHRA:
If we Rive yoy words that we would
not divulge anything, then we want to
be ag true as our words. But if you
ask ug not to take down notes, you
would not be able to prevent us from
going outside and taking down the
notes, Then, that would beocme a
prolonged affair. And, may I also tell
you that this hag been the impression
of everybody who attended the meet-
ing during the last week, that there
was an agreement that there would be
no ban on taking down the notes, Now
it seems to be an after-thought of the
2089 LS—8.
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Government that it wants to prevent
us from taking down the notes....
(Interruptions)

We are only bound by the offer, the
tferms of offer by the hon'ble Ptime
Minister and the terms of acceptance
by the hon'ble Member Shri Morarji
Desa;, We cannot allow any other
term {o be included in them. And
then, you happen to be the Chairman
of the Commitiee. Therefore, it
should also be your duty to assist us
in ascertaining the truth in this mat-
ter. Which can be done only when
we have made a thorough study of it
after taking down the notes and so on.

SHRI JAGANNATH RAO: I am
on a limited question. Today's
Motherland has published a news
item with banner headlines saying,
‘Opposition leaders walk out as
Speaker disallows jottings’. Sir, 1
doubt the authenticity of this news
item. The Speaker would not have
said anything. If at all objection if
to be raised it would have come
from the Government. So, what 1
submit is, the leaders who had atten-
ded the meeting in your chamber had
committed a breach of privilege and
an act of impropriety for which you
have Lo admonish them. I am nof
pressing for breach of privilege but
1 want you to admonish them for
this act of impropriety.

SHRI BHOGENDRA JHA  (Jai-
nagar): It is unfortunate something
has leaked out to the press and by
whomsoever it has been done, it is
a sort of breach of gentleman's
agreement or understanding. It is
supposed that whatever happenr
there will be kept secret. The news
that the Speaker disallowed jottings
and the news that the opposition
leaders walked out, both are ingor-
rect, .

MADHU DANDAVATE
For once you are right

PROF.
(Rajapur):
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SHRI BHOGENDRA JHA: I hope
you will maintain this commonsense
always!

21X

MR. SPEAKER: I will not mind
even if 10 per cent is correct. It is
all a guesswork, If you see the
news item they are not identical even,
Some papers say something something
else is gaid by some other papers.

BHRI BHOGENDRA JHA: So, 1
say this is factually incorrect. They
did not walk out. Time was given to
Government to consider the issue.
The question is one of differentiation
between quotation and taking notes,
whether they can differentiate that
or hot. There is one other point. 1
do not want to repeat what has been
said by other hon. Members, The
other day the woffer was made by
Prime Minister and we in this House
tould not persuade ourselves to ac-
cept that offer on that day but it was
accepted in the Rajya Sabha.

The next day, it waas accepted by
uws here too. And Mr. Morarji Desai
made a statement and we accepted
it. It was pointed out that if we
#ccepted that the next day why we
did not accept it on that very day.

_ SHRI MADHU LIMAYE: How is
it relevant?

SHRI BHOGENDRA JHA: It is
very pertinent. I want to make a
wubmission and so I would like the
Members to hear me, 1 want to tell
you one thing. I want the House and
the country to know whether the
TBI Chargesheet is a real one or only
a summary that is filed in the court.
‘That is why we demanded that the
whole report should be gone into in
The
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something is suppréssed or has not
been quoted in the prosecution stage
or in the chargesheet, then we have
a right to go into the whole ques-
tion. In Rajya Sabha I have talked
to some of the Members where al-
most all party members were present,

SHRI SHYAMNANDAN MISHRA:
Our party was not there,

SHRI BHOGENDRA JHA: At the
meeting of yesterday in Rajya Sabha
a method was adopted. Whoever may
be the Member who was present they
perused the report and put a flag to
that page. Afterwards it would be
easy for them if they want to re-
construct the whole matter. That
was done by marking and flagging.

212

The Opposition may take notes
naturally. But, we are supposed to
maintain some secrecy. It would be
much better at least what happened
in the Rajya Sabha is done in Lok
Sabha too,

SHRI SHYAMNANDAN MISHRA"
No,

SHRI BHOGENDRA JHA: Please
hear me. The whole country expects.
us to go through the whole report
Otherwise the people will think that
we are not doing out duly. We have
to go through the report and satisty
ourselves one way or the other so
that the country knows where the
matter stands and wheéther the per-
son concerned hms been shielded or
not. Let us follow the method adopt-
ed by the Rajya Sabha. Shri Morar-
11l Deasa; gave his statement the next
day. This method can be adopted,
Whatever may be the page, if you
think that there is ., We
may flag it and may make use of the
portions, That iz my submission.
(Interruptions). Please allow me to
complete my submission. Do not
disturb me.

SHR! SHYAMNANDAN MISHWRA:
Why did you mention 'the wame of
Bhri Morarji Desai?

¢
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SHR! BHOGENDRA JHA: Please
do pot disturb me. Simply I want to
state that we are duty bound and the
whole country is waiting that the
leaders of the Opposition will go
through the report to see if there is

ing new in the report; after the
Prime Minister's statement, Shri Mo-
rarji Desai made his statement. hid
thie Government “accepts the method
that is welcome. We can follow the
method of Rajya Sabha. We have to
peruse the report to find out the
truth. We are also accountable to the
country. Somehow we have to find
out the truth.

I am not talking on this side or that
side. The whole House is committed.
This was the unanimous understanding
of the House that the leaders of the
Opposition will peruse the report. On
no, pretext. on no account, we should
give the impression that we have no
courage to go through the report and
peruse the report. I would again
make a request. I think those who
have the courage to find out the truth
should go through the report and have
flaggings, as was done in the Rajya
Sabha. This will be the way out.
You can think over it.

SHRI VASANT SATHE: Sir, I am
sure, the Opposition does not want to
precipitate a crisis again. I hope they
do not., I am now speaking on the
basis of what has appeared in the Press
today. Today, Sir, there iz a news in
more than one paper that the Opposi-
tion walked out on your disallowing
them to take notes. This 18 the crux.
This ig Motherland, not my paper.
This is Motherland of which Mr, Vaj-
payee has a control.  Pratl Pakksh
also could be quoted. ‘Opposition
leaders walk out ag gpeaker disallows
jotting’. That is what hag been sald
Therefore, the fact remains. Now,
Sir, we thought that once he Opposition
showed the grace of accepting every-
thing in confidence, once they showed
the grace, may be as an after thought,
they will see the doouments to satisly
themselves—this has been the crux, as
you ulso pointed ocut-—as to whether
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there was something against some one
else who was not involved in,ths.
criminal case. That is what they
wanted to know. Therefore, if this
was the only object, we cannot do
anything more than having a perusal,
because Sir, taking down noteg tanta-
mounts to having more or less a copy
which was specifically refused. There-
fore,

SHRI PILOO MODY (Godhra): Why
was it specifically refused?

SHRI VASANT SATHE: We know
now. Let us not go back into the
whole thing because no prejudice was

wanted to be cast on the criminal
trial.

SHRI PILOO MODY: Prejudice ia
not your concern.

SHRI VASANT SATHE: We hava
discussed it. Let us not go back into
the whole thing. The House doeg mot
agree with Mr. Piloo Mody. Nobody
in the eountiry agrees with Mr. Plloo
Mody. Of course, he does not care
for the country He belongs to some-
where else. They are trying se gueer
the piteh, playing foul. You know
that the ball is in your court and you
are on a weak wicket. Then, you try
to find some other excuses, you fnd
fault with the umpires, you find fault
with somebody else’s decision and then
trying to quit.

SHRI PILOO MODY: It s like
cricket.

SHRI VASANT SATHE: This is npt
cricket. If you want to play cricket,
play it with courage, play it with grace,
play it bravely and come and see the
entire documents in the game.manner
as the elders, gentfemen of the Rajya,
Sabha, are doing.

We can agree that 1200 pages cannol
be remembered. Therefore, it was
agreed that you may have m
so that you may ultimately bring it ‘hr
the notice first of the Speaker.
here iz some material which we want
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[Shri Vasant Sathe]

ultimately to bring to the notice of the
Leader for further action. Have mark-
ings but do not take down notes.

SOME HON. MEMBERS: Why?

SHRI VASANT SATHE: No nothing
can be sllowed because that will defeat
the very purpose of confldentiality
and secrecy.

SHRI P. K. DEO (Kalshandi): In
your ruling, you very rightly remark-
ed that it was an impropriety on the
part of Government not to have placed
the report on the Table of the Sabha,
Then the Prime Minister suc molu
came a proposal that she is prepared
to show the report provided we keep
it secret under an oath of secracy. We
aceepted it and wanteq to see the
report. The question of objecting to
taking down notes is an afterthought,
it is a later invention. It 1s nobody
else but Shri Raghu Ramajah who is
trying to put all impediments in show-
ing the report to us. It is his inven-
tion that ne notes will be taken down

You know that we are all hon mem.
bers, We are not going to divulge any
secret, but for our own benefit, we
would like to take down notes, so that
we can remember the points in what
hag been written in the 1200 pages. It
is not possible to memorise all these
1200 pages. It 15 a very genuine
demand; and if at all this objection was
an afterthought and you should not
take any notice of it. We ghould have
full freedom to take down notes! I
suggest that if you want, those notes
be kept in your chamber. We are pre-
pared to keep those notes there when
we leave the Committee meeting.

S8HRI SAMAR GUHA (Contai): It
will be wrong if an impression is
created in the country that the hon
Speaker stood in the way of a mean-
jngful perusal of the CBI report by
Opposition spokesman. I do not want
any grace or any favour from the
Treasury benches. But I want to re-
collect and remind you of what cxactly

DECEMBER 17, 1974

Re, Import 216
Licence Case
happened 1n the first day's meeting.
The decisions that were taken on the -
first day should be followed. I remem-
ber you were very helpful. There
were two basic controversies. One was
whether euly the leaders of the groups
or parties would be there or whether
anybody who may be chosen by the
different parties would be accepted.
the Minister of Parliamentary Affairs
was strongly opposed to the latter say-
ing that only the leaders of the
differeni parties would be allowed to
see them.

SHRI PILOO MODY: Then Shrimati
Indira Gandhi should have been there
from the oposite side, not Shri Raghu
Ramaiah,

SHRI SAMAR GUHA: You resolved
the problem by your helpful suggestion
that any representative of the parties
could be present there and he would
continue to be present and only he
would aitend the meetings. That was
the number one problem solved by you.

MR SPEAKER: What is the use
of secracy 1f all that happened at the
meeting 15 to be given out?

SHRI SAMAR GUHA & The second
1ssue was whether noting of the CBI
report would be permitted. There
also you resolveqg the problem I quote
verbatim what you said: Notes may
be taken, but that is is a verbatim
quotation will not be accepted on the
floor of the House if 1t ig used on the
floor of the House.

MR SPEAKER: Please do not say
that. Varlous suggestions were made
to the Minister.

SHRI SAMAR GUHA: This was
accepted

After accepting thig at your sugges-
tion, in the first meeting, how can the
hon. Minister back out from that?
1s it the artistic pleasure, how beauti-
fully typeq report is the CBI report or
the literary pleasure, how beautifid the
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police ive framed sentences in the
CBI report. is it that kind of pleasure
that we want to derive? It will be our
duty. Those who will be the spokes-
men of the different parties will after
the perusal of the report, if they find
anything in the report which affects
the dignity ang honour and privilege
of Parliament, that will be brought
before the House? If any action is
necessary, it should be followed. That
was the whole objective of the perusal
of the CBI report. What has been ac-
cepted under your presidentship and
guidance and according to our sugges-
tion should be fully implemented by
the hon. Minister of Parliamentary
Affairs.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AIAH): 1 am grateful to the hon.
Members who have paid me such
copious compliments. One of them
said that I am playing one against the
other; another said that I planted this
in the Press to embarrass everybody.
I wish I were such a Machiavelli. They
all know that I am a nice gentleman
and that is why they take advantage
of it. However, I may say this. What-
ever they throw at me, I take it as a
boquet of roses; they know that also.
Therefore, I do not mind. Let me
make it clear that whatever I said then
and whatever I gay now and whatever
[ say tomorrow wil! be on behalf of the
Government; nothing personal so far
as I am concerned. (Interruptions)

I am glad Shri Vajpayee has quoted
the ¥rime Minister she said that she
was willing to accept the suggestion
that the Leaders of the Opposition
“might see in confidence and under
oath of secrecy”. Shri Vajpayee has
said: we do not want to see for our-
selves. Then whom do you want to
see for?

SHRI ATAL BIHARI VAJPAYEE:
I gid not say that; he does not follow
Hindi and he makes a mess of it,

SHAI K. RAGHU RAMAIAH: I shell
clear $hat mess.

AGRAHAYANA 26, 1886 (SAKA)
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MR. SPEAKER: Sometimes you see
certain people; sometimes you are
tempted to kiss them; they feel tempt-
ed to see and kiss the report some-
times.

SHRI K. RAGHU RAMAIAH: The
spirit of the offer of the Prime Mini-
ster iz what? In the previous sentence
the Prime Minister says: “Eatizely un-
justified propaganda was carrieg on
ingide and outside”. What was the
propaganda? What something was be-
ing hidden and therefore it is not be-
ing shown. The idea of showing it to
the Leaders of the Opposition was to
dispel that impression so that they may
be able to see for themselves that the
Government had nothing to hide; there
ig nothing more and nothing less; that
was the intention.

Shri Jyotirmoy Bosy said that there
was a united offer four days back.
Some other Member said impliedly
that I agreed for the notes being taken.

The hon. Speaker knows very well
that it was only a suggestion and I
was asked to get Government's reac-
tion. Government have considered
the matter and they consider that
seeing does not include taking notes.
What do they want to take notes for,
such great leaders, great orators,
paragons who can retain a compendum
of even 400 pages in their memory and
could come and discuss any matter
have without any notes? Why do
they want to take notes? It is un-
necessary. We don't think it is part
of the offer. Therefore. there was no
question of my having accepted it
any stage.

Mr. Limaye pointedly gaid that I
must have given it to some news-
paper. Of late Mr, Limaye has been
very much in love with me and it is
the second compliment he has pald
me within one week. I do not want
to throw back mud. But I rember
the adage, “Thigf. shouts ¥hief ". {In-
terrupiions).
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[Shn K, Raghu Rumaiah]

Shri Bhogendra Jha has made a
very helpful suggestion. He said, let
us follow the Rajya Sabha procedure.
On behslf of the Government, I ac¢-
cept it whole-heartedly.

Shri P. K. Deo has given me alot of
compliments by saying that Mr. Raghu
Ramaiah is putting all impediments.
1 wishI could I am not putting any
impedjiment. From the very begin-
ning, T am here to seek your coopera-
tion to see that the work of this
House goes on smoothly, consistently
with the dignity and prestige of the
House. 1 have devoted my entire
career a8 Parliamentary Affairs Min-
ister to that objective. I will co-
operate with you. Please cooperate
with me. Don't make a confrontation.

SHRI SMAR GUHA: On a point of
order.
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MR, SPEAKER: Ne point of order.
It 15 mot going to be a debate; I am
not calling anybody Unless all of you
sit down, I will not proceed. I have
not called any person.

It iz unfortunate that this matter
hasg been brought {o the House

1300 hrs
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MR SPEAKER: I am not going %o
make any observation., The Speaker
is stending and you deliberately defy
him
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M#. SPEAKER; I gave a chance to
all the leaders of the parties. It is
not emspniial fop me that I should ag-
commodate the members also,
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MR. SPEAKER: Somebody must
speak on their behalf glso, There axe
the leaders on this gide. Now, let me
compose myself for a minute,

SHRI PILOO MODY:
you a pill?

MR. SPEAKER: I tell you, dear
Piloo, this smart and beautiful suit
hag completely concealed your bulk.

Can I give

SHRI PILOO MODY: I have been
advised to get up and bow to yow

MR, SPEAKER: It i3 really wvery
unfortunate that what transpired in-
side the Committee should have come
out in the press though in a wrong
way and due to that the reactions
should have come in thiz House, In-
stead of raising the controversy here,
I would request both the sides to recon-
sider thewr stand-—I say both the sides
After all, formulas are found, solu-
tiong are found, just by listening and
discussing together Therefore. both
the sides have to reconsider. That was
the reason—because I could foresee-
such situations, that 15 why in the very
beginning, I was very hesitant to nc-
cept the chairmanship of this Com-
mittee But I thought that if there
was a new man, he would perhaps be
lured I considered what would be my
functions. TFo sit and see you all
reading the files throughout the day as
they do m the High Court when the
litigants come and see the files and
the Assistant of the court just keeps
watching. I wanted to be sure about
my functions, where I stand, what
will be my functions, what types of
obzectiong and difficulties will I have
to handle. what problems will Arise
Now they have eiarted arising bedera
the work has started. Anyway, that.
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no alternative,
its way in the

to me today at least, and I am greatly
digillusioned when I enter the House.
‘Somietimes even before the Question
Hour such things start and 'go on for

whole day. I very much beseech

divulged what was going on inside and
the Minister has also divulged that
what prohibits me from divulging it,
I tell you, whatever has appeared in
the press is not correct. There was
no walk-out, not did I give any ruling
that this should be the condition or
that should happen.

Ag for the Press, I am an old jour-
nalists and I had my days and I do
not know, but it you are kind encugh
to me. then, I may not have to go
back to my old profession as a lawyer
or a journalist....

EHR] JYOTIRMOY BOSU: Which
one would you like?

MR. SPEAKER: Where you may
naver come across me in my life time.
.+. . (Interruptions)

My attitude towards the Press in
view of this background and which I
had -also mentioned in my wpeech at

-+ Bhillong- i« this;

‘#.,..1 would say thid paorticularly
fniony aftitude to"und’ rélationship
ST PPy, © 'While, ag ¥ skid
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earlier, all participants in the de-
moceratic process ought to live up
to their responsibilities, it should
not be forgotten that the Press is
an impostant constituent amd part-
ner in the democratic adventure and
should therefore be emabled to fun-

That iy my advice to all the Spedkers
of the country:

“,...that we must take = total
view of a situation when it comes to
the question of our privileges vis-a-
s the Press, Parhiament and the
legislatures in India would be deing
entirely the right thing by them-
selves in taking as far as possible a
generous view of lapses here and
there (which often, when you go
into it, may not be intentional)....

SHR] MADHU LIMAYE: Zet us
then free the Press Council

MR, SPEAKER: “....in the in-
terests of the free functioning of an
important ally in the democratic
cause.”

vice to the Presiding Officers while
dealing with the privileges against th
Press.

Now, unfortunately. I was the first
victim of the Press, and that too, at
Shillong, though I am indeed very
grateful to the Leaders of the Oppo-
sition that they had accepted my ex-
planation. Unfortunately, I was never
aware till you wrote to me because
when I returned and reached home, 1
immediately contradicted it =and
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spite of that, you said, ‘No, no. We
believe it°’

Whatever my views are on demo-
ecracy, we sometimes note in the
Presg omissions, sometimes under-
statements, sometimes under-men-
tionings of the proceedings ,some-
timez over-statements and exaggera-
tions. We do not mind if we are
omitted. But, when there is a mis-
reporting, we feel concerned. When
there is a distortion, we are still more
concerned. When there is a concoc-
tion, we feel helpless,

1 was very happy that in case of my
Shillong speech, the head of the Preas
Trust of India, Shri Ramachandran,
came on the way from Bombay and
he expressed his regrets. But I ask-
ed him to let me know how it hap-
pened. I asked the Secretary-General
to contact the PTI representative in
Delhi. To my great surprise, when
he came, the Secretary-General in-
formed me that he was most casual—
a person whom I knew and from
whom I expected a gouod response.
So, 1 applied the formula which 1
have given here

At least then I was not here and I
was in Shillong The day 1 arrived,
all types of articles and editorials
appeared and I was the worst vic-
tim Now, this is the second time,
After all, you are dealing with the
Speaker. He holds gome position in
the country. There 1s no harm if you
just contact him and either tell him
about the exact, position—what is not
to be disclosed or what they can
mention. [t was my surprise this
morning when I found this news-item
which, as you know, was totally
wrong. And, I tell you, if you had
not been there, it would have been
very difficult for me to explain suo
moto.

SHRI PILOO MODY: Pull him up.

MR. SPEAKER: I pull up nobody.
1 wish to polnt out that in case of the
Leaders Committee also the same
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Direction goes, that is, Direction No.
55. It says:

‘The provision of Clause 1 ghall
also mutatis mutandis apply to the
proceedings of the meeting held by
the Speaker with the leaders of
parties end groups in Lok Sabha.

Now, whatever we talk, if there is
any guess work which goes ouf, to-
day it may be about Speaker of the
House, tomorrow it may be in the
case of another leader, and the next
day it may be about some Members
also, And naturally it will create a
very awkward situation indeed.

sft wy fool : off T 3—AA
Wy ATy WA A F gy ww
fo gramer wom Wy & Sl
wr wra § g (e /Y o
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MR. SPEAKER: So I would request
the Members that they observe these
rules in regard to whatever we do
inside the leaders meeting also. After
all we are bound by certain rules
It has never gone out from commit-
tees, from the mouth of the Mem-
bers—either from the PAC or Esti-
mates or in respect of many other
committees of the House.

SHRI PILOO MODY: Take him to
task ...

MR. SPEAKER: You are more con-
cerned with taking him to task than
listening to me!

I would request the Members of the
Press, the correspondents tha
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Bo, I end this note with my request
to both of your and also to the Press
that in dealing with this matter they
shrould be helpful to me. And, at
least, if they are not helpful to me,
they should not misquote us.

And, about the other matters, as I
have said, we will kindly sit together
again, try to hammer out what we
can do in the matter.

My job is a difficult one. I am
sorry I cannot say much more than
this now. Thank you very much.

SHRI JYOTIRMOY BOSU: We
thank you, Sir,

SHRI V. TULSIRAM (Peddapalli):
Sir, I have got a Privilege Motion.
It should be allowed to be moved.

MR, SPEAKER: No please. I can-
not take up that one as this one is
already pending. There will be notice
and they will be taken up later.
There will be no lunch honour, There
is ol of work pending. 1f you agree,—
it is already nearing 1-30,—we can
postpone it till tomorrow.

SOME HON, MEMBERS: Yes.

—

13.1% Lrs.

RE. ATROCITIES ON BORO TRI-
BALS IN ASSAM

SHR1 JYOTIRMOY BOSU (Dia-
mond Harbour): 8ir, the fundamen-
tul right to profess political ideologies
and exptcssions is totally non-existent
in West Bengal. Mr. Tridib Chau.
dhury addressed a meeting in Dum-
Dum and his meeting was disturbed
by congress goondas. In this situa-
tion how do you feel that we can
have protection wunder the Funda-
mental Right of exercising our own
political ideologies and their 'im-
plementation.

2080 L&5—9,
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Social Worker at
Bolangijr

The point is that boro tribals in
Assam had been beaten up and the
atrocities were committed on them.
This is tho Centre’s responsibility.
With your permission, Sir, I want you
to convey to the Minister to make
a statement with regard to Boro tri-
bals in Goslpara District who were
beaten up by the policemen, They
are tribal people, And therefore, it
is the responsibility of the Centre to
sce that no atrocity is committed on
them..

1 shall be grateful to you 1t you
will kindly request the Home Min-
ister to make a statement as to what
he is doing to protect the rights of
the tribals.

As regards the breaking-up of the
meeting addressed by Shri Tridib
Chaudhury, this is causing a serious
concern to us and I would be grate-
ful if you will make a suitable
observation in this rcgard.

—

13,21 hrs.

RE. MURDER OF A SOCIAL WOR-
KER AT BOLANGIR IN ORISSA

SHRI P. K. DEQ (Kalahandi): 8ir,
I wrote to you to make a submission
under Rule 377,

MR SPEAKER: If it is connected
with privilege, we are taking it up
the next day.

SHRI P. K. DEO: I only want to
submit that this is a cold, calculated,
brutal and ghastly political murder
of a journalist, social worker, youth
leader and a member of the District
Committee of B.L.D., Shri Parsuram
Satpathi at Bolangir on 29th Novem-
ber, 1974

Though it is on question of law and
order, it is a break-down of the
Constitution in the State of Orissa,
He met the Governor on the 26th,



